
          
           

       

               

                  
       

     
      

      

  
             

       

  
     

   
                  

                 
                

                
              

                
             

            

        

  

 

 
 

 

 

 
 

 

 
 

 

 
 

  

 
 

 

 

  



The Registrar of Companies, Pune fbrwarded the compounding application vide his letler
No.ROCP/STA/621Al444 dated 24/02/2.015 and the same has been treated as Company Applicatiol
No. 221/621AlCLB/MB/2015.

l. Ihc undersiened. the then Presiding Oflccr. ol-ersl\\hile Cornpanl Larv Board had gtrnc

through thc application and the rcpon suboritted h) thc Rcgistrar of Companies. Punc and also lhc
suburi\siolrs rnade by the Authorised Representati\c xl th! linrc of hearing and noted that applic.ti(rr
lin' oollpoLrldirg oi_ offcoce comlnitted under Sccti()n 159 ol the Cor)rpanies Act. 1956. rllcrilcd

.1. Accordingly, the offence comniltcd undcr sccliofi 159 ol{hc Companies Ac1, 1956 as slalcd

arlll crpluincd lbove has been ordcrcd on 17.05.20161() t)c 0onrpounded against tllc Conlpiny and ils

lhrle l)ircclors or pir)nrentof Rs.i0.000/' Lr) crlch

.1. Subscqucntly, \ide Notitlcation No. A-15011/14,11(ll6-Ad. IV datcd 01.06.2016, issued b1

thc \'linistr'_\ olCorporate Aflairs, ),icw Delhi. lhe ('errlrrl Cio\cr,nnrent has constiluled lhc NalioDal

Conrprn)[- t\'lribunalanddissol\edtheerstshile(iirnpanvl-a$Boardw.c.l0l.06.20l6.

5. The applicarts above narned hare rcnli(ed lhe rclal corlpoundirg fees ofRs.2,00,000/- *ith
thc nc\\l) constiluled office of lhc Nationrl Colnpan) Las Tribunal, Mumbai Bench i.e. afler

dissolution ofthe Companv LaTv Board.

6. Having regard to the f'acts and circumstances of!hc case. lhe oflence committed under section

159 ofthe Conrpxnies Acl, 1956 b) thc Conrpany and i1s lhrce Directors naDred above, is hereby

compo!nded.

ordcrcrl ,\ccordinuh

Daled ltri.: 
.5\!Ag. 

\,201+

B.S.\'. PRA.I(dSH KUNTAIT

N{ember (JLrdicirl)

7. I hcrcfi)re, Ilegislrar ot' Conrpanies, Mumb i is hcreby directed 10 take firrther action rs
provi(led under seclior 62lA(3Xc)(d) ofthe CornpaDics Act, 1956.
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